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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MRS. RACHNA GUPTA

Petition(s) for Special Leave to Appeal (O No(s) . 2113/ 2011

SMI JAI SHREE DEVI (D) AND ORS. Petitioner(s)
VERSUS

STATE OF UP AND ORS Respondent ( s)

(with interimrelief and office report)

Date : 26/03/2015 This petition was called on for hearing today.

For Petitioner(s)
M Matrugupta M shra, Adv.
Ms. Sharnil a Upadhyay, Adv.

For Respondent (s)
M. Ardhendumaul i Kumar Prasad, Adv.

UPON hearing the counsel the Court nade the follow ng
ORDER

Appli cation for substitution of t he pr oposed

representatives of deceased petitioner Nos. 3 and 4 has been

filed but the same is found defective. Defects be cured. The

I d. Counsel for the petitioner has nentioned that the only

defect pointed out by the registry is about the doubt as far

as t he veracity of t he docunent s t endered with
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application is concerned. Registry to verify. If that renains
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Reason:

the only defect, the application be further processed to be

pl aced before the Hon' bl e Judge in Chanbers to take decision
-2-

Item No. 9

Remai ni ng both applications for substitution to bring on
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record the legal representatives of deceased petitioner No.1
and anot her for deletion on behalf of respondent no.2 have
al so not been listed. Registry to process to list both the

said applications before the Hon' bl e Judge in Chanbers.

( RACHNA GUPTA)
Regi strar



